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cussion was scheduled to be held on
the 1st March, 1960, but, for want of
quorum, jt fell through,

Direction No. 19 reads thus:

“When half-an-hour discussion
under sub-rule (1) of rule 55 is
interrupted for want of quorum
or when there is no time for the
Minister to give a full reply to
the debate, he may, with the
permission of the Speaker, lay a
statement on the Table of the
House."”.

Does it mean that the Minister can
delay the laying of the statement ou
the Table of the House by as long a
period as fifteen days? This discus-
sion was held on 1st March, and to-
.day is the 16th March,, which means
that full fifteen days have elapsed. 1
understand that the meaning of the
Direction perhaps is that the state-
ment should be laid then and there
on the Table of the House. Fifteen
days should not be required for the
laying of the Statement.

Mr. Speaker: The direction says
that when there is no time for the
Minister to reply, he may, with the
permission of the Speaker, lay a
statement on the Table of the House.
But does it say that it should be laid
on the Table of the House then and
there, Hon. Members are aware
that when there is a half-an-hour dis-
cussion, the hon. Minister comes pre-
pared to speak. But if he has to re-
duce it to writing and lay it on the
Table in the form of a statement, it
will naturally take some time. From
the 1st of March till now, the hon.
Minister was evidently preparing for
the debate on the Demands for Grants
relating to the Ministry of Education.

Therefore, it is no good hustling hon,
Ministers, If they do it a little too
quickly, then hon. Members take
exception to it on the ground that
sufficient material is not placed before
the House. If they take time to 1n-
.form the House, then it is said that
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it is too late. It is a rather difficult
position. Let them not be hustled.
They are all our people and they
must have time.

Shri Braj Raj Singh: Shall 1 take
it that the hon. Minister was not ready
i{o reply to the half-hour discussion
raised by me on that day? If the
House had not adjourned for want
of quorum on that day, the hon.
Minister would have had to reply to
the points raised by me. That means
that all the material was with him.
He only wanted to get it typed so that
it could be laid on the Table.

Mr. Speaker: There is nothing in
this. If an hon. Member himself was
asked to put in writing what all he
says, I am sure he will take 15 days
(Interruptions).

12.13} hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FIFTY-NINTH REPORT

Sardar Hukam Singh (Bhatinda): I
beg to present the Fifty-ninth Report
of the Committee on Private Mem-
bers’ Bills and Resolutions.

12.14 hrs.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

AGREEMENT BETWEEN SOVIET FOREIGN
TRADE AGENCY AND THE HINDUSTAN
ORGANISERS (PRIVATE) LIMITED

Shri Raghunath Singh (Varanasi):
Under Rule 197, I beg to call the
attention of the Minister of Steel,
Mines and Fuel to the following mat-
ter of urgent public importance
and I request that he may make a
statement thereon:—

‘The reported agreement signed
by the Soviet Foreign Trade
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Agency and the Hindustan Or-
ganisers (Private) Ltd., Bcembay,
for the import of pciroleum pro-
«ducts from USSR”.

‘The Minister of Mines and Oil (Shri
K. D. Malaviya): I am grateful, Sir,
for this opportunity given to me to
clarify the position relating to the
agreement reported in the Iress on
‘the morning of March 9 as having
‘been concluded by the Trade Re-
presentation of the U.S.S.R. Govern-
ment here and an Indian firm known
as the Hindustan Organisers (Private)
Ltd.

2. I must first express some con-
cern at reports in some newspapers
here and abroad that I had sent for
the U.S.S K. Ambassador and sought
his clarification on this deal. The
U.S.S.R. is a country with whom we
have very friendly relations, and
with whom our technical and econo-
mic collaboration is growing; due to
my connection with the Oil and Na-
tural Gas  Commission,  whose
efforts they are assisting, I have fre-
quent contact with him, and his offi-
cers: we have many more matters to
discuss than a thing like this. It was
one such periodical discussion that 1
had with him on March 10; we have
met again on March 14. Since this
particular agreement had meanwhile
been reported in the Press, I—and not
the Ambassador—mentioned the cor-
rect position in such discussion, and
he corfirmed it again,

3. There is full accord between our
two Governments on these matters,
including this question of import of
oil from the U.S.S.R. The Trade Plan
for 1960, under the Indo-Soviet
Trade Agreement, has just been
finalised. It does include, this time,
petroleum products as an item. The
likely tonnage mentioned, for this ini-
tial year, is far bellow our total de-
ficit imports and what we hope it may
be in subsequent years. On the other
hand, it {s substantially more than

the tonnage figures that, I under.

stand, were mentioned in the report-
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ed agreement between the USSR
Export Organisation and an Indian
firm,

4. There is complete understanding
between our Governments that the
arrangements for import of petroleum
products from the U.S.S.R. should be
on Government-to-Government basis.
That being understood, it would ob-
viously be for us then to decide how
to handle that oil on its being import-
ed. There is our new Government
Distribution Company; there are
major bulk consumers like various
Government Departments snd undes-
takings; there are also various com-
panies in the private sector distribut-
ing oil products, like the particular
Indian firm mentioned in this report-
ed agrecment or their associates, who
may also be interested i1n the supplies
thus to be obtained from U.S.S.R.
through Government auspices.

5. In this context, it should be clear
that the conclusion of this particulur
agreement directly between the
U.S.S.R. Export people and an Indian
firm, could only have been through
a bona fide misunderstanding. I would
go further to say that, but for such
misunderstanding on the part of the
particular Oil Trade Organisation of
the U.S.S.R., thix particular agree-
ment would not have been concluded
at all.

6, When I address the House during
the coming Budget discussion, I shall
be referring in more detail to the ar-
rangements we have in view for
the distribution of petroleum products
in this country, including particular-
ly the Government Distribution Com-
pany which we have set up. We
would like to see that all imports of
petroleum products as such, into this
country, come through, and are dis-
tributed by or on behalf of, Govern-
ment agencies or public agencies; this,
however, is for the future to see.

7. I hope that this will set at rest
any doubts that may have risen in
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the minds of Members and of the
public as a result, perhaps, of some-
what exaggerated reports in some sec-
tions of the Press, not only in this
country but even abroad, about the
particular agreement referred to in
the Notice.

Shri Vidya Charan Shukla (Baloda
Bazar): May I rise to have a doubt
cleared? .

It has been reported that one of
the Joint Secretaries of the Oil and
Mines Branch of the Ministry, Shri
Sahni, was present when this agree-
ment was signed between the Rus-
sians and the Indian company, We
would like to know whether it is
true or not.

Shri K. D. Malaviya: No, it is not
a fact.

Shri Hem Barua (Gauhati): The
hon. Minister has referred in his
statement to some misunderstanding
due to which this agreement was
signed. The Minister has not clari-
fied in the statement what that mis-
understanding was and how the ano-
maly arose.

Shri K. D. Malaviya: The misunder-
standing obviously was that in thc
background of negotiations going on
between the two Governments, per-
haps it was open to them—because ‘he
law of the land did not prevent it--
to enter into some sort of agreemer:t
for import of petroleum products.
There was nothing to prevent it. If
there had been more detailed ex-
change of views about this particular
agreement, perhaps this would not
have happened.

Shri Raghunath Singh: I have tab-
led the Call Attention motion. I
should be allowed to ask one ques-
tion.

Mr. Speaker: We usually do not al-
allow ary questions immediately after
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a statement s made. The Call Atten-
tion Notice, Short Notice Questions
and other Questions had been sent (o
the Minister so that he could make a
comprehensive statement. Immediatc-
ly after the statement is made, we do-
not allow a discussion. If aftcr going
through the statement in full, any
hen.  Member has any doubt, he may
get it clarified by tabling an appro-
priate question. I will allow it, and
it arising out of that, a discussion is
necessary, I will consider it later.
But at this stage, let us proceed to:
the next item.

Shri S. M. Banerjee (Kanpur): May
I ask one question only?

Mr. Speaker: Shri Raghunath Singh.
He is the first Member who
tabled the motion.
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